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Fruit Canning Industry in Himachal
Pradesh

1985 Shri Daljit Singh: Will the
Minigter of Food and Agricultyre be
Pleased to state:

(a) whether Government have a
proposal to start a fruit canning fac-
tory in Himachal Pradesh, and

(b) if so, the details thereof”?

The Minister of Food and Agricul-
ture (Shri A. P. Jain)° (a) and (b)
Under' a Central Scheme included in
the Second Five Year Plan, financial
assistance to the tune of Rs 20,000
and Rs 21,000 have been agreed to
for the current financial year
and next financial year res-
pectively, to the Himachal Pradesn
Administration for setting up small
scale frut preservation units No
unit has, however, been set up so far
by the Administration, which 1s res
ponsible for the same, but it 1s likely
that this may be set up at Simla or m
its suburbs to cater for the needs of
fruut growers of Mahasu District and
for imparting tramning mn the prepara
tion of fruit and vegetable products

Diesel Cars on Northern Railway

1966. Shri Daljit Singh Wil the
Minister of Rallways be pleased to
state

(a) the number of diesel cars run-
ning on the Northern Ralway at
present,

(b) whether any representation has
been made to run a diesel car on
Jallundur-Pathankot hne, and

(c) 1f so the action taken thereon®

The Delll Minister of Railways
(Shrt 8. V. Ramaswamy): (a) None

(d) Yes

(¢) Due ¢ wmsuficient number of

Gauge Diese] rail oars, it 1 not

proposed to operate them on the
Jullundur City-Pathankot section
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Pakistanl Seamen

1967. 8hei Raghunath Bingh: Will
the Minister of Trangport ang Com-
munications be pleased to state-

(a) whether it 15 & fact that 39
Pakistan: seamen were arrested while
they were trymg to get thexr dues
from an Austraban ship at Calcutta,
and

(b) 1t so, what are the facts of the
case?

The Minister of State in the Minis-
try of Transport and Communicstions
(Shri Raj Bahadur): (a) and (b)
Yes, Sir, thirty nine Pakistany seamen
were arrested at Dum Dum Airport
on the 30th November 1958 on arrival
from Australla The seamen 1n Ques-
tion were being repatriated as passen-
gers after discharge 1n Australa
They were arrested as they did not
possess re-entry visas as required
under the Indian Passport Act. The
police authorities have now decided
to withdraw the prosecution cases
agamnst them as the Shipping Master
has certified that these are bona-fide
seamen and that through inadvertance
the required re-entry visas had mnot
been entered 1n their registration
books
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